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19.08.2019 -  Prima facie, a case has been made out to suggest that the 

amount taken is barred by limitation may not be correct. 

 Learned counsel for the Respondent tried to suggest that no amount is 

payable   i.e. contrary to the plea that it is barred by limitation.  If no amount 

was payable the question that it is barred by limitation does not arise.  This 

shows that the ‘Corporate Debtor’ is not divulging the correct facts for coming 

to a definite conclusion. 

 

           ….contd. 
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For the reason aforesaid, we intend to hear the learned counsel for the 

Respondent.  It will be desirable if any of the Director of the ‘Corporate Debtor’ 

also remains present with counsel for Respondent, if necessary, before this 

Appellate Tribunal on the next date. 

 Post this case for ‘Orders’ on 29th August, 2019.   

 The appeal may be disposed of on the next date. 

 Pendency of the appeal will not come in the way of parties to settle the 

matter.   

 

 [Justice S. J. Mukhopadhaya] 

Chairperson 
 
 
 

 
        [Justice A. I. S. Cheema]

    Member (Judicial) 

 
 

 
               [Kanthi Narahari] 

       Member (Technical) 
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